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liJ THE CEi'iTRAL A'l'lKriSTl-;ATPJE TRIBUNAL
PRINCIPAL BLNCH; DELHI.

RlGN. no. 865/89 D. tc of PGcision 1 1 .5.B9

Shri Bh.'Cj Singh Applicant

'Jn.

Union of India d Ors. Res o one] ante

CGR'T'l;- HaHblc Shri B.C. i^athur, V/icp Ch;jirrnan

Hnn'blo Shri T.S. Obsrai, r.smbGr.

For the appiicr;nt

Fcr R-cioonient Mo.

1 , 2 p.nd 3

For the Rc-pondcnt Nc.
-i-A.

3n. B, Krichr;n, Advocrta

Shri P.P. K.hur.nnr^, Aduocatc

Shri G.C. Lvlwanti, AduocDte

( DudncrntJnt of the Bcnch delivered by Hon'ble
fir. 3.C. Mathur, Uiccj Ch-iriTinn )

The cnsE of tha applicant is th-'t he belongs to D.G. BcrdBr

Security Porcc but was on daputction to Delhi Policn, Ho h d giucn

an undnrt.'jking in the Court of Addition.^l District Diidgc, Diilhi,

before whoin hiP npioal ag ioEt thii' order of the Estrrta Officcr for

\]rcr>tion of qu-rtcr uns ponding to tho offL^ct th^t ho uouid ur.cate

the quarter by 30th April, '198:;;. The ordtir of the Aidition;-! District

D'dge, Dolni dated 30.11.08 rspds ,-:'s folLcujs!-

" Tho iiT-arnGd coun.>:Ji for the aopellrnt wants to m 'kg a

st-'tcmsnt. Lot tho cti-tsmcnt of tho learned ccMnsKi for the

appell-nt" be rGcordsd.

Under instructions from my clicnt, tha • po-alisnt,

1 h 'ue to Eubrnit th. t the cppoll .nt h"d boon ordered to be

reposted b-:'ck tc B.S.F. rnd in cftJu tho pCGmines in question

ia not regularino-j in his f ,.'Vour by the concErnBd Jjuthoritic::

by 30,^.89, ho (uppellant) undortnkss thi't he oh-II hmd over

u.-icant -nd no :caful possei^cion 6f tho Dremir^es in nucction

to the orincornod ••uthoritioo of tha airootor-to of EGt.--'tea

on or before 30.4.89, in tho ounnt of noh regul ri:Etion

of the -llotmont of t ho prcmiaos in his f -uour, Tne •ppollmt

is not -KKRiling tho orders of the 1l. mad Entnto Officer
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on merits. The . ppe-ll nt furthBr undert.-kcs to pry such
rent/chnrgsa/d Dnvjgna ns may bo d otermined by the concerned
suthoritiss far his occupction of the prc.niscs in quastion

upto thG dstB of upcating the same as per rules.

In view of the above undertaking given by '-thB counacl

for tha appall.-:nt, the tima for vacating the r-rcmiscs in r
question by the ;!ppnll''nt is nxtcndcd unto 30.^.8bJ, It is
ordered that the cpacll;Tit -:;hsll ht-nd over vacant and peaceful
pos:^c3sion of the prGmisss in qUGstion to the concerned
r.uthrjritic.s of Directorate of Estf.tc on or bcfora 30.4.89.

The nppellsint shsil also be lis.blE to pay ouch rent/ch..rgEs/
d.-.[nEgt53, as per rules, for nis occup;ition of the pr-ainisea in
question upto the date ef vacating the same. Subject to tho
sbove modification, the ijppeiil of the c?ppell nt ia dismis^-ad.

Wo order'as to costs. Appeal fils be consigned to Record

Room ;;nd records of the Estate Officcr be roturnsd i .imsdiately."

In this undortaking it is clbnr that the spplic-int had undertaken

to h-:;nd over the v.-cant and paaceful posjeasion of the pramises in

quBstinn te tho Directorcte of Eatnts on or befors 30.4.89, if his

"llnt'iicnt Lu-.3 not regulsrisod. Lesrned couniBi^l for the cpplici^nt

before the Additional District Dudge, h-.id -ilso otated th t he ujes not

assailing the order of the Est .tc Officer on merita and furthiBr undertook

to pcy such rent/cn--rges/dimagea ns were to be determined by the

conccrnod authorities. When the npplic-^tion herrcd by a Single

Bench of the Trihun.r'l on 6.4.89 the ease luss referred to the Division

Bcnch on 20.4.89 for admiEsion erri the L-ppliccmt ujpr. allew-a to mrint-in

st3:tu3-quD,

2, It h' S been st- ted by the lenrncd coun.Tsl for the r.pplic nt

* heM^
"ch t the npplicr-nt h-i'^ not still rep tri :tGd to B.S,F„ but continues

to work in Drlhi Police on sjucurity job in thr. Prime Rinister's Office.

Cleerly, ne c member of th'2 Delhi Police, hi3 ia net entitled to General

Pool Acca;nmadction in yiew of the clcnr undertr^king given by the

pplieant in the Court of Addl. Diatrict Oudge, Delhi to urcate th::

querter m or before 30.4.89, in cnse the qu"rtcr bjnc .not rogulari,t:od

W<-
rnd since the qu.-rtor nut r.:gulr-rioed in hif3 nemo,so far, we sea

no re-json to ellnuj the -ipolie ^ticn.

I'l the circu-T t-nces, we e.-.e ne .p.erits in this ease ;ind the


